
HE CENIRAL ;DMINiSTRA.TIVE TRIBUNAL 
ANMEDABAD BENCH 
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O..A. No108/91 

C AT/I/12 

DATE OF DECISION 4 • 4 • 199  

U, .J.L 5 Qrs• 	 Petitioner 

. . uic1ya 	 Advocate for the Petitioner(s) 

Vers 

Union of Ini.ia E: O: 
	

Respondent 

Advocate for the Responuelil(s) 

CORAM 

The J-lon'ble Mr. i.oI.ingh 
	

AcLTjni. strit Lvi ;4c bor 

The Hon'ble Mr. 	-'t1ana Kr±shnar-i 	 Jucticial Member 

I. Whether Reporters of local papers may be allowed to see the Judgement? 	) 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgemeni? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Sbri D.T.Vaidya, 
Lelegraph Master ('.Lechniccil) 
D..O., iavrangpura, 
Ahmedabad. 

Shri. M.D.Barot, 
Telegraph Master (Technical) 
U..O. Navrangpura, 
Uimeda bad. 

6hri V.P.adiya, 
Telegraph Master (Technical) 
.F..i., ....5.0., Ahmedabad. 

nri ..Joshi 
Telegraph Master (Technical) 
._.i.)., Ahnedabad. 

nri .±.iPate1 
Tdegraph Master(Operative) 

.0., Ahiiiedabaa. 	 : Applicants 
(dvoca r(-,: Hr.P • . Pandya) 

Var sus 

Chairman/secretary, 
Telecom Commission, 
Saricnar Bhuvan, 
20, Asnoka Road, 
New Delhi. 

chief General Manager, Telecom, 
Gujardt Circle, Anbica Chambers, 
Wear Gujarat High Court, 
Navrangpura, Aim abad. 

i:ea .iarlager, 	elecQL, 
i.ruued.abad Area, 
2nd Floor, Bulablici Chambers, 
NehruDridoe West Ena, 

shram Road, AhrLLedabad. 

Cntral Telegraph Office, 
Ahiedabad. 

C.entral Telegrah Office, 
Ahnicdabad, 

D.±.. Raileaypura, 
Abnedabaa 

. D.T.C., Vavrangpura, 
Abmedabad. 

. C:fltai Taic-gragh Office 
hmeda bad. 

9. D...0., Naroda, 
3, Ghiyanagar, 
Naroda, Ahmedabad. 	 : Respondents 

(dvoca ca: Hr p .M.Raval) 

ORALORDER 
Date: 4/4/199 1 

Per; Hon'ble Hr. M.M.ingh 	 : Administratjv Member 

Macrd ir.?.K.?andya, laarned counsel for the applicant. 

. S • • 
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NDn ae.ars fc- the rsporidents. 

2. 	This original apolication uncer Section 19 of the 

Adiinistrativ Tribun1s Act, 1985 fIled ay five e1egraTh 

Nastors, 'lelcco, Gujaet Circle seeJçthree reliefs as 

folloos:- 

' () To ejrct thL respondents to defer the apooinuie.nts 
for 	10% a-uot a 	 200), as Recruitment hules 
aLe being ramed. 

Coi 	uenely, the orsr 
'i-90, dated 25.2.1991, issuea cy the kespondent 

No.3, b set aside and aeclarez-1 null and void, as 
it is iliecal, arbitrary ana capricious and doing 
injustice to the applicants, 

The responeents cc directed to pLar:a and four 
recast seniority list of Telegraph Iaster(OP) 
and circulate to all concerned officials." 

lhere is irit;rini relief prayer also as folloos:- 

fi  () 	nniag heaiing and final decision of this 
apolicotion, the responaent No.2 & 3 be 
restrained from issuing orders of 10% cuota 
(s.2000-3200) for filing four vacaCcoes meant 
for tense aaplicari-Ls and kueo feur vacancies 
unfilled." 

3. 	The riliof at () abov is not in oreer- 4n so for 

as seeks induiqence of the 'loiDunal to hold the hands of the 

respondents to Lake action to flu uo vacancies aoains-c a 

certain nuota and till Lecruibment hums for that: :uota C1TO 

frarodera is no evidenc in the application to the effect 

that ithoe framing th Recru.Ltment hules the aonrehendod 

action is going to be certainly taken by the respondent. 

4. 	hegardirigrelief at (b)2 the 2rder BaLed 25.2.1991 aL 

tnnexure A/6 grants promotion on the oasis of 26 years of 

service unear Biennial Cadre jLVILW ScIme . e.f. the date 

showri against each purely on teroorary basis. For all the 64 

cersonis awwLeing in this orner the aate of eromotion is 

1.12.1990. it. is alleged that the respondents are likely 

to take this order as seniority list of those in whose favour 

the order has been issued. ;hn eeroeeeuset: cf th 	ordr 

suffices to show that it is not intended t 1  a seniority list 
MC 

much less ci list sid be implcncnntnd for any,  future promotion. 

. . 4. . 
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Besies, the beneiiójaries of the promotion order cannot be 
k--cte- 

of toe benefits of the oromotion without even 

impleaded as respondents and by issuing of any order staJnJ 

this proiotion order at their ac1c. 

The relief at ((.;) seems to be corinoctedjthe fears 

of the a2 	r1  plica ,  he relief sOUgt1t at  (B) above is unfounded. 

The 	reliefstatad above there is no ciuestiori 

of interim relief Doing wntad in Lhe sit'tn. There is 
\ f11 

no application for joint Jetition.ZjDy the appi icant5 

in view of th above, we see no grounds made out 

in the application for any further consideration. 

We reject the application. 

(anana Krjshnar1) 
Judicial i4emner 

Sirigh) 
Administrative Merber 
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